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1. The petitioners seek quashing the FIR No.277 of 2020 under sections 147,
148, 504, 506, 352, 427, 323 & 307 IPC, Police Station Gadarpur, District Udham
Singh Nagar.

2. This matter is heard through Video Conferencing.

3. According to the FIR on 21.08.2020 at about 10:30, when the informant was
returning to his house along with his friends, namely, Sumit Singh and Rishubh
Kamboj, near Sahnai Vatika, the petitioners suddenly attacked them with lathi,
danda, sword and country-made pistols. They damaged the vehicle of the
informant also. Informant and his friend Sumit were seriously injured.

4. Learned counsel for the petitioners would submit that what petitioners want is
that they should not be arrested in a routine and mechanical manner.

5. This is a petition of under Article 226 of Constitution of India and has been
filed for quashing of the FIR. In cases, if the FIR discloses the commission of
offences, generally interference in these proceedings is not warranted and in fact
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it has not been argued as well. Therefore, to that extent no interference is
warranted.

6. But an apprehension is raised that the petitioners may be arrested in a routine
and mechanical manner. Arrest definitely curtails a person precious possession
i.e. his liberty. Arrest is not a routine and mechanical task of the IO. First and
foremost the IO has to ascertain complicity of a person in the offence and
thereafter he has further to take a judicious decision as to whether there is any
need for arrest. This Court has no doubt that IO in the instant case will definitely
follow all the statutory provisions and guidelines on the subject of arrest, if such
an occasion arises, in the instant case.

7. With the above observation, the present writ petition stands disposed of.
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